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Jharkhandi Upadhyay, APP, for the State

Final Decision : Allowed

Judgement

Ashutosh Kumar, J. (Oral) - Heard.

2. The petitioner had challenged the order dated 20.1.2009, passed by learned
Judicial Magistrate, 1st Class, Patna City, whereby cognizance was taken under
Sections 448, 323, 504 and 379 of the Indian Penal code.

3. It has been stated on behalf of the petitioner that he had also preferred a case
against Opposite Party No. 2 under Section 138 of the Negotiable Instrument
Act. That case ended in conviction of Opposite Party No. 2. The appeal preferred
by Opposite Party No. 2 was also dismissed. Thereafter, Opposite Party No. 2
preferred a revision application and during pendency of such revision application
the amount which was due as against the petitioner was paid by him. The
revision application was thereafter admitted and the Opposite Party No. 2 was
released on bail.

4. This application stood admitted by order dated 25.4.2012. I.A. No. 2103 of
2014, kept at flag "A" was pressed by the petitioner and supported by Opposite
Party No. 2 during Course of hearing of this application.
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5. It has been averred by the petitioner that pursuant to his having received
money, which was due to him as against the Opposite party No. 2, he has chosen
to compound the case with Opposite Party No. 2. The Opposite Party No. 2 is
agreeable for giving a decent quietus to the proceedings of the complaint case, in
which the petitioner is seeking relief.

6. Considering the fact that the parties have settled their differences and the
present case was only a fall out of the case lodged by the petitioner against
Opposite Party No. 2, this Court considers it desirable to put an end to the
proceedings of the present complaint case.

7. The order dated 20.1.2009 is, therefore, set aside.

8. The application stands allowed.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/surendra-prasad-sinha-appellant-... Page 2 of 2



